
iparj. R1B'UL 
CALCU1TA BENCH 

4s  Np MA 350/388/2016 	 Dateoforder 2412017 

(QA 850/482/2016) 

P3resent 	Hon'ble Mr A K Patnaik, Judicial Member 
Hon'ble Ms Jaya Das Gupta, Administrative Member 

• MRITYNJAY KUMAR SHARMA 
S/o Rabindra Nath Sharma 
Aged.bout:30years, Unemployed, 
R/o GangotriGeneral Store, 
Setto 	-•ij.lck 'E', 
Bhuli;Nagar;-P.O. - Bhuli, 

PjTrr,:-8284 

APPLICANT 
.' 

1.. 	Uñi,on of-•'l..ndia 	thrh 
haniai Ral1W'd, 

ROom No. 256A, Railhawan, 
Raisana. Road, 
New Delhi- 110001. 

- 	flrOVr:. 

TheChairman, 
!: Ayl 	Board Siliguri, 

• DSCROa:d,Siliguri Town, 
P,.-S1iAiguti, 
D;iSt. - Darjeeling, 
P-1:n 	70'4004, 
West Bengal. 

The Public Iniormation Officer 
Cim Assistant Secretary, 
Railway Recruitment Board Siliguri, 
DSC Road, Siliguri Town, 
P.O. - Siliguri, 
Dist. — Darjeeling, 
Pin-734004, 
West Benga. 

4. The Chief Personnel Officer, 
N.FRailway, Maligaoh, 
Guwahti, 
Pin-7,11012, 
Assam, 

RESPONDENTS 

For the applicant 
	

Mr.B.K.Bose, counsel 

For the respondents 
	

Ms.Gargi Roy, counsel 



2 

ORDER 
/1 

Mr.A.K.Patnaik, J.M. 

1/. 
1/ 	

Heard Mr,KMose, Id, Counsel appearing for the applicant and 

/ 	Ms.Gargi Roy, Id. Counsel appearing for the respondents. 

Ld. Counsel for the applicant fairly submitted that though certain 

persons have been appointed/selected and marks are provided, names and 

addresses of those persons have not heet't provided to the applicant so as to 

irnplead them as party in this GA. 

We are convinced by the argument advanced by the Id. Counsc!'ir 
13 

applicant that unless the selected/appointed persons are not implended as 

parties, the GA is liable to be dismissed on the ground of non-joinder of parties. 

Ld. Counsel for the applicant fairly submitted that though he has handed over 

an application to the PIG for the name and addresses of the persons 

selected/appointed by the department, the same has been delayed and not yet 

been provided to him and till date he has not received any communiration iron 

the said Appellate Authority. Therefore he prayed before this 'l'ribunal for a 

direction to the respondents to furrdh the names and addresses/details 0] the 

persons who have been selected/appointed in the said posL However, under 

RTI when an appeal has been filed and still pending we lack jurisdiction to 

entertain such prayer. Accordingly the prayer is dismissed. 

MA 388/ 16 therefore stands dismissed for not maintainable before us. 

GA be listed as and when moved. 

(JAYA DAS GUPTA) 
MEMBER (A) 

- 

(A.JK.PATNAI K) 

MEMBER (J) 

in 


